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immediate

No. 36012/22/93-Estt. (SCT) 
GOVERNMENT OF INDIA 

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSION

DEPARTMENT OF PERSONNEL & TRAINING 
NEW DELHI

Dated the 15th Nov., 1993

Sub: Reservation for Other Backward Classes in Civil
Posts and Services under the Government of India 
regarding.

The undersigned is directed to refer to paragraph 5 
of this Department’s O.M. of even number dated 22.10.93 
wherein the authorities competent to issue certificate for 
the purpose of verification of the castes/communities have 
been indicated for the purpose of giving the benefit or 
reservation to Other Backward Classes in Civil Services 
and posts under the Government of India. It has now 
been decided that the same authorities which are notified 
as competent to certify OBCs status should also be 
authorised to certify that the candidate in question does 
not belong to the persons/section (creamy layer) 
mentioned in column 3 of the Schedule to this 
Department’s O.M. of even number dated 8.9.93. A modal 
form of certificate to be furnished by the candidates from 
the authorities mentioned at para 5 of O.M. dated 
22.10.93 is enclosed at Annexure A. This certificate may 
be accepted by the Ministries, Departments etc. for the 
purpose of giving the benefit of reservation to Other 
Backward Classes.

(Sd/-)
(M. Venkataraman)

Under Secretary to the Government of India)

To

1. All Ministries/Departments of the Govt, of India.

2. Department of Public Enterprises, New Delhi.

3. Department of Economic Affairs (Banking 
Division), New Delhi.

4 Department of Economic Affairs (Insurance 
Division), New Delhi.

5. UPSC, New Delhi with reference to their No, 
F.22/31/92-E(l)B, dated 3.11.93.

6. SSC, New Delhi with reference to their No.1/ 
77/90-P&P, dated 1.11.93.

7. Ministry of Welfare, New Delhi (Smt. Manjula 
Krishna, Director), New Delhi.

Annexure A

Form  of C ertificate  to be produced by O ther
Backw ard C lasses apply ing  fo r appo intm ent 

to  posts under the  G overnm ent of India.

This is to certify that ................................................
son of ............................... of village ................................
District/Division......................................................................
in the ..............................................State............................
belongs to the.................................................. community
which is recognised as a backward class under the 
Government of India, Ministry of Welfare Resolution No. 
12011/68/93-BCC(C), dated 10th Sept. 1993 published in 
the Gazette of India Extraordinary, Part I, Section I, dated
13th Sept. 1993, Shri ...................................  and/or his
family ordinarily reside(s) in
the..................................... District/Division of the
.................State. This is also to certify that he/she does
not belong to the persons/sections (Creamy Layer) 
mentioned in column 3 of the Schedule to the Government 
of India, Department of Personnel & Training O.M. No. 
36012/22/93-Estt. (SCT), dated 8.9.93.

District Magistrate, 
Deputy Commissioner etc.

Dated.

Seal

NB

(a) The term 'ordinarily' used here will have the same 
meaning as in Section 20 of the Representation of 

the Peoples Act, 1950.

(b) Where the certificates are issued by Gazetted 
Officers of the Union Government or State 
Governments, they should be in the same form but 
countersigned by the District Magistrate or Deputy 
Commissioner (Certificates issued by Gazetted 
Officers and attested by District Magistrate/Deputy 
Commissioner are not sufficient).

[English]

Forgery C ases

*3313. SHRI UTTAMSINGH PAWAR : Will the Minister 
of HOME AFFAIRS be pleased to state:

(a) whether attention of the Government has been 
drawn to the news item captioned ‘Bailing out accused a
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thriving trade’ appearing in “Indian Express” dated July 
24, 1997;

(b) if so, the facts of the matter reported therein;

(c) the number of imposters arrested in Delhi in the 
said forgery cases during the last three years; and

(d) the steps proposed to be taken by the 
Government is this direction?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) 
and (b) Government have seen the news item in question 
which appeared in the Indian Express dated 24 June, 
1997. The news item relates to fabrication/forging of 
documents etc. by some unscrupulous elements for 
providing survey to accused persons granted bail.

(c) During the last three years from 1994 to 1996, 
Delhi Police has arrested 99 persons allegedly involved 
in this malpractice.

(d) Delhi Police takes appropriate action against the 
offenders as and when such incidents come to their 
notice.

Gap betw een Production and  
C onsum ption  of Pulses

3314. SHRI SANAT MEHTA : Will the Minister of 
AGRICULTURE be pleased to state :

(a) the present gap between production and 
consumption of pulses in the country;

(b) whether the gap has been increased and is likely 
to touch 2 million tonnes inspite of launching of special 
production programme of NPDP during the recent period;

(c) if so. the NPDP has failed to achieve its target 
with the reasons therefor; and

(d) the steps taken to meet the gap between the 
production and consumer in the country during the current 
year as well as Ninth Five Year Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. S. VENUGOPALACHARI) : (a) The 
Working Group on Demand and Supply Projections of 
Agricultural Commodities and Improvement of Agriculture 
Statistics for the formulation of Ninth Five Year Plan has 
assessed the requirement of pulses at the production 
level for 1996-97 at 15.30 million tonnes based on the 
normative requirement as recommended by National 
Institute of Nutrition, Hyderabad and at 15.50 million 
tonnes based on behaviouristic approach on GDP growth 
rate of 7%. The production of pulses during 1995-96 was

13.19 million tonnes and during 1996-97 14.85 million 
tonnes.

(b) As against the most likely production projection 
of 17.50 million tonnes pulses by 2001-02 the Working 
Group has assessed the requirement of Pulses at 17.20 
million tonnes at production level based on the normative 
requirement and 19.50 million tonnes based on the 
behaviouristic approach of GDP growth rate of 7%.

(c) As pulses are grown under rainfed conditions wide 
fluctuations in production have been observed in the past. 
The implementation of National Pulses Development 
Project (NPDP) has helped in stabilizing the production 
and increasing the productivity levels. The production of 
pulses has increased from 12.86 million tonnes in 1989- 
90 to 14.85 million tonnes in 1996-97.

(d) To increase the availability of pulses, the import 
of pulses has been put under OGL with import duty of 
5% at present. The ongoing Centrally Sponsored National 
Pulses Development Project (NPDP) is proposed to be 
continued. Through this scheme, incentives are being 
provided to the farmers for inputs like seeds, micro- 
nutrients, Rhizobium culture farm implements, sprinkler 
sets, etc. The future strategy to increase production of 
pulses will be to enhance the productivity level by use of 
improved seeds, micro-nutrients, application of sulphur, 
sprinkler mode of irrigation and adoption of Integrated 
Pest Management approach etc.

Bulk D rugs under Price Control

3315. DR. BALIRAM : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government propose to review the 
list of bulk drug under the price control;

(b) if so, the details thereof;

(c) the authority for such a review and the date on 
which the review was last made; and

(d) whether non-review of the list is harming the 
interest of the Indian companies and protecting the interest 
of the multinational companies?

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI M. ARUNACHALAM) : (a) to (c) The Drug Policy 
envisages that the work relating to updating/review the 
list of drugs under price control would be undertaken by 
the National Pharmaceuticals Pricing Authority (NPPA). 
Since the setting up of NPPA has got delayed due to 
problems of administrative nature the Government has 
recently decided to initiate the process under DPCO, 95 
no such review has been done so far.


